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1m1lOrt of rubber 

2903. SHRI A. ASOKARAJ: Will the 
Minister ~f COMMERCE, CIVIL 
SUPPLIES AND COOPERATION be 
pleased to state: 

(a) whether Government have de-
cid~ to import 15,000 tonnes of rub-
ber during 'the current year; and 

(b) it so, the total amount involv-
ed and the names of the cQuntries 
from where import will be made? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA 
KUMAR GOYAL): (a) Yes, Sir. 

(b) A total quantity of 14,750 
tonnes valued at Rs. 13.26 crores c.i.f. 
has already been imported by STC 
from Sri Lanka, Singapore and Mala-
ysia during the current year. The 
consignments arrived in September-
October, 1978. 

H.R.A. and C.CA, to CeDtral Gov-
ernment EmplO)'Ml 01 Vljayawada 

ancI Visakhapatnam 

2905. SHRIMATI PARVATHI 
KRISHNAN: Will the Minister of FI-
NANCE be pleased to state: 

(a) whether Vijayawada and \'isa-
khapatnam have been declared as 
B-2 cities for tr..e purpose of city 
allowances by the Andhra Pradesh 
Govenlment; and 

(b) it so, why the Central Gov-
ernment Employees are not being 
paid H.R.A. and City Allowances 
applicable for B-2 citiES? 

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) Goverr>-
ment of India is not aware of any 
orders issued by the State Govern-
ment in this matter. 

(b) Class.itication of various cities 
for the purpose of grant of City Com-
pensatory Allowance and House Rent 
Allowance to Central Government 
comployees is made on the basis of 
their population as revealed in the 
last decennial Census. For the grant 
at City Oampensatot'F AlloW'enee. the 
population of· the Urban Agglomera-
tion of a city, wherever it exists as 
per 1971 Census Report, and failing 
that, t~ po~~tiQl\ within the muni-
cipal area of the city including sucr. 
of the suburban municipi1lities 
notified areas or cantonments as are 
contiguous to it, is taken into account. 
For the grant of House Hent Allow-' 
ance, only the population of the muni-
cipal area of the city including such 
of the suburban municipalities notifi-
ed areas or cantonments as are contigu-
ous to it, is taken into account. Only 
cities with a population exceeding 4 
lakhs and upto 8 lakhs are eliiible lor 
classification as B-2 class cities. As i 

this condition is not satisfied in the 
case of Vijaywada and Visakhaipatnam 
they are not classifted as B-2 citIes. ... 




